IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD
6.A.N0,99 OF 1997, DATE OF ORDER:28-5+13598.,

1. N.Yadaigh.

2. L.Venu Eapal.
3. M.Viswani Oevi.
4, Mehammed Moin,
5. P.Srinivas. .o AFplicants

and

1. Union of India, rep., by its
Sgcretary, Ministry of External
Affairs, Mew Dslhi.

2. Regional Passport Officer,
Hyder abad.

.. Raspondents

COUNSEL FOR THE APPLICANT :: Mr.P.Krishna Reddy
COUNSEL FOR THE RESPONDENTS: Mr.V.Rajeshuwara Rao

CORAM:

THE HON'3LE SRI R.RANG&RHJAN,NEMBER(ADNN)
AND |

THE HON'8LE 5RI B.5.2Al1 PARANESHUAR,MENBER(JUEL)

:0RDE R :
ORAL ORDZR{AS PER HON'BLE SRI B.5.JAI PARAMESHWAR,MEMBER(J))s
Heard Mr.P.Krishna Reddy for the Applicant

and Mr.V.Rajeshwara Rac for the Respondents.

2. There are fPive applicants in this DA. They -aretXene—
{Ziggjggien'as a Casual Labourg The applicants .themselves
submit that, they are not entitled for aiﬁroup-'c' post
as they do not possess the aducational qualifications

but they are entitled for Casual Labour Growpr'D' post.
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3. This DA is filed Por regularisation of thgir

services in Group-'D' posts. The prayer and coptentions

ore. .
in this 0A %? similar to the prayer and contentions
in BA,No,100 of 1997, which was disposed of today. The
directions given that 0A wilkl equally apply to|the

applicents 1 to 3 in this OA, f

44 The OA is ordered accordingly. No order as to

costs. ‘

d//}/ﬁg;ﬁaaﬁi PARAME SHUAR) (R.RANGARAJAN)
MEMBER (JUOLY "MEMBER (ADIMN}
& ‘ <
q}frf | ggf
|
Dated:this the 28th day cof September,1998
Dictated to steno in the Open Court /L,
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Capy te:

Te Tha Sacratary, Min,af Exhernal Affalra, New Dalhi,

2, Ragxanal Pagsport Officer, Hyderabad,

3. Bna coepy te Mr.P,Krishna Raddy,ﬂdvscate,CAT Hydaraba
4 One copy te Mr.V. Ra jaswara Ras,Addl.CGSC, cﬂT,Hydara d.

5, One c@py te HBSIP, m(a) CAT,Hyderabad,

‘6, Ona cepy to D.A(A),CAT ,Hyderabal,
7. 'Ong duplicete copy. A .
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SEd By APRT UID JY

IV THEZ CENTRAL A0 INIST T IVUE TRIJUN L

- . .

HYDZRAZ.D 3TNCH HYDE4aBA0

THE HIN'3LE SHRT 2,984 434N 5 1(h)

AND

. THE HIN'3LT SHAI S.S.JHI'JARAHESHwéﬁgt
M{J)

DATED % iﬁ%&\C{/CﬁQ\

0PRERA3nGHEIT

Mo/ A e, elun .

G.A, 0, C\Q\ Q{j}_q'

SORITTED ~dD THTSIN OI2ZCTI MS
155470
/
ALLOW D
ILIPSSED 5F WITH DIAECTICNS
DISMISSED
DISMISSED S W{THO N
SRDERED/REJECTAD

P

NO CRDEZR AS TL|C25TS

J  YLKR
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Bentysl Administrative Tribunal
899 [ DESPATCH

13 0CT 199

geauie waradie
MYBERABAD BENGH.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: AT HYDERALAD.

(Under Rule 4(5)(a) of CAT(P)Rules,1987)

M.ANo. bk of 1997
in

Sy :

0. A, No, &|  of 1997,

Begweens

1. N,Yadaiah,

2. L.Vemu Gopal.
3, M,Viswani Devi,
4, Mchammed Moin
5

p, srinivas. '  +e o+ Applicants/
Applicants,

]

aAnds:

1, Union of India, rep. by its Secretary,
Ministry of Exteral Affairs,
New Delhi.

2. Regional Passport Officer,
Hyderabad.

.s «s Respondents/

Respondents

Brief Facts of the case€:=-

(1) The applicants filed the above O.A. praying |the

Hon'ble Tribuhal to direct the respondents to LEQularise'

original appointments as Group-C or Group-D after
conducting departmental tests and give him all con
rene fits, and pass such other order or orders

in the interests of justdice,

(2)  All the gpplicants are now working in the of
cf the Regional Pasgport Officer,Hyderabad, All of

them wéee appointed as daily rated clerks, Inspite

the services of the applicants from the dace of their

sequantial

fice

/

of the fact that the services of the applicants ranging

petween 9 to 4 years, thei; services are sc far not

regularised.

(3) The nature of the relief prayed by the applicants

’

and the cause of XR® acticn are one and the same

*
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J Green tato 1B Qatty. om0 - .E—) "ifé R @h.

—.___&___,

pafore the Central Administrative

Trilunalsat Hyderabad

e ﬁ“ e

M. A, No, ' of 1997

in

O.A.No. - of 1997,

petitioni for pemit the
dpplicants td file

Single O,A,

A ‘ , e ' * ok ok K

M/s.P.Krishna Reddy &
~ Smt,P,Sarada,
Counsel for the Applicants., -
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"(4) Relief Sought:-

Under those circumstances it is therefore
prayed that this Hon'ble Tribunal may be pleased
‘to pemit the applicant? to file single ©.A, and
pass éuéh other order or orders in the intérests
of justice,

Ver fication

we, the abcve named applicants herein i.e, 1,N,Yadaiah,

2.L,Venu Gopal, 3,M,Viswani Devi, 4,Mohammed Moin a

' 5'p.Szinivas , do hereby declare that the contents

above in paragraphs 1 to 4 are true to the best of

nd
stated

our

xnowledge, belief and infommation, We have not suppressed

any material facts of the case,
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. COUNSEL FOR THE APPLICANTS, APPLICANTS.
HYDERABAD,
DT, 7-1-1997.
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FPETITION FOR SEEZKING PERMI-
SSION TO ADDITIONAL APPLICA-
' TION TN A SINGLE APPLTCATTI...

v

- AND

o . ' . . ‘Mr. ? )C M\A«Q @_C{O\_»L

" COUNSEL FOR THE APPLICA@;EZ
< AND

Mr

Sr., ADJL. STANDTNG CQUNSEL
FPOR C.G. -RLYS.






